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I THE CENMTRAL ALMINISTRATIVE TRIBRIAL JAIPUR EEIICH
JAIPUR .

C‘f:) O.A.‘ 0}:‘]"3 0‘57 ,/l 9 '-:,5 ) tDEitF; ,‘)':‘f ‘:‘r‘je s " L) l i ”5
ant « Pushpa Lata Sharma s Applizant

Versus

1. Mmion of Tndi
Indian Posk & T‘il'—'-_]},?ph Dzgartment,
Sanchar Bhawan, Jew D=lhi.

2. The Chizf Cenzral Managen,
T lecommunicat ioqa, Zajasthan Circle,
Jaipur.

T communication District Enginesr,
Sri Ga rgqnagﬁr, Rajasthane.

4. Locouant Cfficer, Telecommanizat ion
- a_

District 3ri Fanganag
¢ Respondents
Mone for the applicant
"Mr. M. Rafiq ¢ Coundzl for ths respondents ;
CORAM:
HOH'BIE M. JLATTAN PPAFASH, MIMEER (JUDICIAL)
ORDER
{ PEF HON'EBLE ME JATTAN PRAVASH, MEMPER (JUDLCIAL)
Smk . Pushpa Lata Sharma agplicant hersein has
£ilzad an application widzr Section 19 of the Administrative

of the dzeocedzsd Govarnmmert Servant her husleand Shri

" H.oLharia who Jdiz=d whils in zeryice on 14 .4 .1338,

wers iszaed €2 the respondzrts who hare

£ilzd their regly £o0 £the €A o 10.7.1%995. 03 is

oe/2

AT
% /—\
N e L




hat )

to the rezgpondsnts oo cinsider and dez2ide the

igt
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a pzricd of twd wontha from ths date of its rece

by whem 1f the same is mads by ths epplicant within

sy the rezpondert e vide ihe i

(Arnexure=-2) indicating therein that since her huskand

-

ny

for a

ormat iorn,

hence, the family pension has e=2n fixsd accordingly

4. Regpondens 3 have concested this On v filing a



teazfites of the dacsaszd huskend pavaslzs to the
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wplicant have been made to her asz pEafiedn admithed
Yo7y h= LA e 115 T A N T e a g, e mae s ot = d

Lty ths applicant ln para 3 of her repres=ntation

limitat ion and

by 757
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X © for pretty long psricds and has been habituval of
auM;nLln- frow duties. On cne oazasicon Shrl H.C.Sharma

all this pericd of 11 vears, 9 monthsz and 22 days

on acooant
dezzazad husihand of the apolizant Shril H.CShsrms
actually served the Government for a total geriod of

21 vears, 3 mont

0]

zricd of his akesnce waz 16 years, & moithe and 20
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had no tnowledge of the disposal of the zarvlizr 03

Ly £his Tribunal a7 no nosloss warse issuad to the
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cezted calls., On behalf of rezoordents Shivd M., Rafig

this A iz hweing

2 of the

w LR

central Administrative Trituanzl (Procedurs)Pules, 1957

3. Pacts leading to this applicaticn and as
allzged Ly the applizant are thab agplicant 's
Shri H.C.Share was worlidng undey the respondesnts a2

LiF at Talwara Jeel, District Svi Canganagzr. Tt is

ang hLhat her huskand ghiri FO.

ths
Sharms + _ _ Jdisd on 14 .4.19228 during ssrvice Szricd.
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Thz decsased's=cn Shiil darl Shankar Sharma was appointed

grisvance 2f ths aprlicant that zrrcept the apocintmaintd
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Yens€£icz of +he avplicant's hashand was

She mde repressntaticps on 127.5.178%, 21.40.19

(Brnerure=2), 19.2,1985, 25,5,1952 and 12 .9.19239

e eale

(Bnnestars Le4). A nctice of demand of justics Jatsd

was dizspossd of vide crder Jdatad 22.5.1994 vyherein

the application w3z dizpozed of with ths dirszctions

LY}
o
(8]

1



I
e
(€3}
o

H

on hehalf of the respondents thak £he applicant

having bezen paid all the dus retirel venefits of
her daczaszad husharnd 3hri H.OCSharna as gilven in

o . - K *
aansrure R=1, this 08 is withoot =iy substance and

iven Jduz thought and consideration ©2

5o T have
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rgumzints addrzsged on kehalf of the reapond
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apslicant dozs ot appear ©o have approached the

tznefitz €0 her as early as in ths year 1935,
;
7. Although it has been 2lleged on wehalf of

the apolicant that shz should ke given all ssrvica
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heir decsaszsd hngkand Shri H.C.Sharma
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of all payments made
end cwment,
Encashient
detaills of

calculated

Annexure R-1.
T T T a
. foptadaitoay nEere 1

of

s relating o the pavment

respondent s

her including the amount of
tv, Family Penzion, Lesve

¢f her deceacsed hushand on
aannot be believead that +he

srariation in the amounts
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annexure~7 filed on behalf
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of the applicar
in Annszurs
for the respondsnts. This may he dus Lo that final
caloulat ions havs bearn iy ths rzsponldenta
subsequent O the preparation of Annstare R-l and that
ig why some of the amiun raoe ived by the aoplicant
Aanerure=7 do o £ind
-hat a5 it may, &2 evident
. this D& it camaot L2

e reszpondasnts have apecificall

ANTLETTIL0E =D

a2urs 23 0 what anac

Imount O

st il duz o her from the
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accepted by her as A vt ®» been paid hv ths respondents

cEspondenita are coming with the stand that it

has ween paid to her as early az in 13838, the cause

in the pressnt OQA. The fack that a direction was

given by this Tribunal in the sarli=r |

7.1994 (Annerxure-3) could ot be
ronstruald Lo extzad the paciod of limitat ion which has

n end within ons year from the receipt

apprlicant. Tt is well Inown that oace the pericd of
limitation gtarts to run it never stops unless a

valid acktnowlzdgment, that ‘-:.-:-oaxn.rithin the pericd of
limitation, is made ky the an agzinst whom an acticn

Fs

ige subseqguantly brcught Lz fore an appripriste forum.

9. For all the aforesaid raasons while holding the
az non-mainrainslle and tarred by limitatiocn, this
is dizmiszed with nd ocda2r as ©o the .:n:'st"s at the

admisgion stage itself. {ﬁ@ﬁg v Vj--%f

( RATTAN PRAFASH )
MEMBER (J)



